
14 	 REGISTERED 

CENTRAL ADI'IINISTRATIVE TRIRWAL 
qw 	 BANGALORE BENCH e •.•.s 

Commorcial Complox(BDA), 
Indiranajar, 

Bngaloro— 560 038. 

Dated t 	 OCt 87 

APPLICATION NO 	845 Jo 7(T) 

U.S. 160.86/I5 in the Court of Addi, flunsif? Sirsi 

APPLICANT K. She shgiri 

Sri K. Sheehgiri Ihet, 
a/a  Sri Vesista Bust, 
Employee of Mot  
Near Sharieshwar Temple, 
Benavasi Road, SIRSI 

Vs 	RESPONDENTS Secretary teth. Govt. 
Karnataka, Public Works Department 

and 5 Or., 

8. Sri I. R. Hgds, Advocate, 
C/a Shri R.G, 8hat, Advocat. 
11L (LLtar- Xarnetsks) — 581 401. 

v' 

To 

1. 

The Secretary, 
Public Works Department, 
Communication & &iilding, 
Vidhan Souda, 11MIere,  
The Chief Engineer, 
Public Works Depart.ent, 
Communiset ion and Building g  
Krishna Rajendra Circle, 
Bsngalor., 

The Executive Engineer, 
Haverl Division, 
Public Works Cpart.snt, 
Heveri Town, Diet. Dharwar. 

The Deputy Commissioner, 
Utt.r Kennade, Krwa. 
The Tahasildar, Sinai, 
Sinai Town, $prth Na resataks. 
The Reventa Inspi star, 
Sirsi Town, Sirej 

Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed horujth the ocoy of ORDER/12O' 
by this Tribunal in the above said application 

on 7.10.1987 - - 
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Irl the Central Admirli%trative 
Tribiinal Bangalore Bench. 

B an gal are 

ORDER SHEET 
/ 

Application 	.......................of 1987 (. 

Apphcant '67ls 	 Respondent 

Advocate for Applicant 	 Advocate for Respondent 
r .' 

. 	. 

Date 	 Office Notes 	 I 	Orders of Tribunal 

LHARP(A) 
7.X.1987. 

Orders on the pf?jce ob1ectio 

On an examination of the papers 
received from the Court of the I!unsiff', 
Sirsi, the OffiCB has opined that O.S. 86 
of 1985 transferred to this Tribunal from 
the Court of the Munsiff, Sirsi, does not 
pertain to a service matter of the Central 
Government, which alone can be adjudicated 
by this Tribunal under the Administrative 
Tribunals Act, 1985,('Act'). 

We have carefully peruaed the office 
objections, the suit papers and the order 
made by the learned Plunar.ff on 21.9.1987. 

In O.S.No. 86/85, one Shri K. Sesha-
iri Bhat, an employee working in the 
ublic Works Department of the Government 

of Kernateka, while challenging a notice 
f recovery dated 13.8.1985 issued by the 

Tahsildar, Sirsi, has sought for a perma-
nent injunction restraining the defendants 

that suit from proceeding with the 
ovary of the said amount against him. 

An examination of the plaint and 
the suit papers discloses that the claim 
if at all, pertains to a service matter of 
the Karnateka Government or Karnateka State 
for which a separate Tribunal under Sectior 
15 of the Act has been constituted and 
functioning from 6.10.1986. The subject 
matter of the suit doss not pertain to a 
service matter of the Central Government, 
over which this Tribunal has competence to 
adjudicate. From this, it follows that tht 
order made by the learned Munaiff on 
21.9.1987 and communicating the same by 
Lr.fo. 1954 of 1987 dated 28.9.1987, 
transferring 0.S.No. 86/85 filed by the 
plaintiff, is to an incompetent Tribunal, 
and cannot be taken on the file of this 
Tribunal and proceeded with. 

We have,.ss.to.e4 no alternative 
but to retransfer this suit to the Court 
of the Ptunsiff, Sirsi, for being dealt 
with according to law. 
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Office Notes 	 Orders of Tribunal 

We, therefore, direct the Registrar 

of this Bench of the Tribunal to retrans—

fer O.S.No. 86/85 to the Court of the 

!lunsiff, Sirsi, together with an authenti-

cated copy of this order. 

VICE CHAIRPH 	MEt'IBER(P) 

dms. 



Re4stered AD 

CENTRAL PDFINISTRATIVE TRI8UNAL 
RANIALORE BENCH 

Comnercial Complex(BDA), 
Indiranagar, 
Ranga 1 ore-38. 

A.No,845/87(T) 
	

Dates 610.87. 

To 

The Additinnal Munsif'f, 
Court of the Addl.tunsiff, 
and I! AddI, 3.P.F.C., 
Sirsi (U.K.), 
Karnataka. 

S ir 

subjects 0.S.No.86/85-. transfer of case records— rag. 

Consequent or the orders dated 7.10.87 ( authenticated copy 

enclos8d) of this Tribunal, all case records connected with 

0pS.No.88/85 earlier received with your letter No.1954 of 1987 

dated 28.9.87 are transferred herewith for further disposal at 

your end. 

Yours faithfully, 

Deputy Reqistrar()). 

Ends Case records. 

LA 
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Iii the Certral Admi1i%tVtiSte 
9rribUIa1 a.n galore Beric h, 

13ELrIL ga lore 

ORDER SHEET 

Application No 	 of 1987 (7) 
Apphcant 	 c. s: 	 Respondent 

k 
Advocate for Applicant 	 I 	

Advocate for Respondent 
) 

Date 	 Office Notes 
	 Orders of Tribunal 

RM(A) 
7.X  • 1987. 

Orders on the office objections: 

On an examination of the papers 
received from the Court of the Mriunsiff, 
Sirai, the office has opined that O.S. 86 
of 1985 transferred to this Tribunal from 
the Court of theunsiff, Sirsi, does not 
pertain to a service matter of the Central 
Government, which alone can be adjudicated 
by this Tribunal under the Administrative 
Tribunals Act, 1985,('Act'). 

We have carefully peruaed the office 
objections, the suit papers and the order 
made by the learned Munsiff on 21.9.1987. 

In O.S.No. 86/85, one Shri K. Sesha-
in Bhat, an employee working in the 
ublic Works Department of the Government 

of Karrtataka, while challenging a notice 
f recovery dated 13.8.1985 issued by the 

Tahsildar, Sirai, has sought for a perma-
nent injunction restraining the defendants 

that suit from proceeding with the 
overy of the said amount against him. 

An examination of the plaint and 
the suit papers discloses that the claim 
if at all, pertains to a service matter of 
the Karnataka Government or Karnateka StatE 
for which a separate Tribunal under Sectior 
15 of the Act has been constituted and 
functioning from 6.10.1986. The subject 
matter of the suit does not pertain to a 
service matter of the Central Government, 
over which this Tribunal has competence to 
adjudicate. From this, it follows that tht 
order made by the learned Munsiff on 
21.9.1987 and communicating the same by 
Lr.No. 1954 of 1987 dated 28.9.1987, 
transferring O.5.No. 86/85 filed by the 
plaintiff, is to an incompetent Tribunal, 
and cannot be taken on the file of this 
Tribunal and proceeded with. 

We have, '4e..r4Lfo.za4 no alternative 
, but to retransfer this cult to the Court 
of the Munsiff, Sirsi, for being dealt 
with according to law. 

PTO 
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Orders of Tribunal 

We, therefore, direct the Registrar 
of this Bench of the Tribunal to retrans—
far O.5.No. 86/85 to the Court of the 
Munsif'f, Sirsi, together with an authenti-

cated copy of this order. 
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